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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI
ORIGINAL APPLICATION No. 237/2025

IN THE MATTER OF:

Narendra Kumar ...Applicant
Versus

State of Haryana & Ors ...Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4, MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE,

MOST RESPECTFULLY SHOWETH:

I, Sanjay Kumar Chauhan, aged about 42 years working as Assistant Inspector
General of Forests in the Ministry of Environment, Forest and Climate Change
(hereinafter referred to as MoEFCC) at New Delhi do hereby solemnly affirm and say
on oath that, I am competent, empowered, and authorized to swear this aftidavit for

and on behalf of the Respondent No. 4.
1. That the instant reply affidavit is being filed by the Answering Respondent
without prejudice to his right to file a detailed reply at a later stage, if so

necessary. That this deponent reserves its right to file further affidavit, if

desired by this Hon’ble Court.

2. That the present affidavit is being filed in compliance with the order dated
14.05.2025, whereby this Hon’ble Court was pleased to take cognizance of the
plea of the applicant that, for developing a dumping yard on Panchayat-owned
land in Village Pirthla, District Palwal, Haryana, permission had been granted

for cutting 43 trees only. However, it is alleged that 68 trees were cut, thereby
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3. It is humbly submitted that the MoEFCC primarily deals with policy and
regulatory issues while the State Governments are responsible  the
implementation of the policy at the ground level. The key role of the MoEFCC
is to frame policy, provide necessary directions, guidance as an advisory
capacity, and approvals under the provisions of the relevant Central Acts.

4. The ‘land’ is a subject matter of the State Government. The forest areas and the
legal boundaries thereof are determined and maintained by the concerned State
Government. That being the repository of land records, the State Government
has the primary responsibility to determine status of any parcel of land, giving
due regard to gazette notifications, provisions under State and Central Acts,
and concerned judgments and directions of the Hon’ble Supreme Court.

5. With regards to felling of trees, it is submitted that the protection and
management of forests is primarily the responsibility of State Governments
/Union Territory Administrations. There are strong legal frameworks for the
protection and management of tree resources, which include the National
Forest Policy 1988, the Indian Forest Act, 1927, Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980, Wild Life (Protection) Act, 1972, and State
Forest Acts/State-specific Tree Preservation Acts and Rules, etc. The State
Governments /UT Administrations are responsible for taking appropriate
actions in accordance with the provisions made under these Acts/ Rules for
regulating the felling of trees.

6. That, the Deputy Director General of Forests (C), Regional Office, MoEFCC,

| \\\OT.Z\?y Chandigarh vide letter dated 4th September, 2025, has requested the Principal

R.V. SINGH
/\ﬂvucal(}%é
Regn.!».‘c.22~ <
Com.’mssn?n j

Expire of
23-50-2027
Area-Delbt

Sevretary, Haryana, vide letter dated 4th September, 2025, has requested the
%.

*




276

Additional Chief Secretaries to the Governments of Haryana, 1o provide the
factual status report. A copy of the letters dated 04,09.2025 is attached as
Annexure R1,

7. The reports from the State is yet (o be received in the MoEFCC, The Ministry
shall file the report once received,

8. That in view of the facts and circumstances narrated above, is submitted that the
present reply affidavit may kindly be taken on record and into consideration. The
Hon'ble Supreme Court may pass appropriate Order (s), direction (s) as deemed

fit and proper under the facts and circumstances of the present case.
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277 ANNEXURE R4/1

IR A A EREBIY 1A 1713149972025

WIeY {IYmN
GOVERNMENT OF INDIA
v, wef e orerery aftade saror
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE

CHANGE
Hrahe i minforw, wtdlig / Reglonal Office, Chandigarh
FE R —
File No.t 10-CC-003/2025-ROC & L'/",'m!.,. Dated: as per e-sign

To,
The Additdonal Chief Secretary,
Department of Environment, Forest and Wildlife,
Government of Haryana, Panchkula,
Sub:  Original Application No, 237/2025 In the matter of Narendra Kumar Vs, State of
Haryana & Ors, belore NGT(PB), New Delhi-reg.
Refot (1), Ministry’s emall dated:02,09,2025,
(i) Hon'ble NGT(PPBY), New Delbi order dated:14,05,2025,
Sir,

With respect to the subject cited above and letter under reference, I am directed to inform that
the Ministry(rvef-i) has directed this office to seek factual report from the State Government of
Haryana, wherein, the applicant has alleged illegal felling/cutting of 25 trees, for developing the
dumping yard on Panchayat-owned land in Village Pirthla, District Palwal, Haryana, permission was
pranted for cutting 43 trees only, but as against this, 68 trees have been cut.

Accordingly, it Is requested to the State Government to submit the factual status report in the
subject cited court matter to this office within three days from the date of issuance of this letter for
further necessary action,

This issues with the approval of the DDGF (Central), Regional Ofﬁce, Ministry of
Environment, Forest & Climate Change (MoEF&CC), Chandigarh.

Enclosure; as above

Digitally signed by , Yours faithfully,
Raja Ram Singh -sd-
Date: 04-09-2025 (Raja Ram Singh)

14:29:29 Deputy Inspector General of Forests (Central)
Regional Office, Chandigarh

Copy to:

1, ‘The Principal Chief Conservator of Forests (HoFF), Government of Haryana, Van Bhawan,
Sector-06, Panchkula, Haryana,

2, The Assistant Inspector General of Forest, Forest Protection Division, M/o Environment,
Forest and Climate Change, (Government of India), Indira Paryavarn Bhawan, New Delhi.

Pk Wi L B7E6/8GES AL (Earignitir Mo R1VT7)
Cules ot it ittty BAATEE Vg TEJRGITR CROAY AATL) RO, LEGAL ASSOCIATE, MOEFCC on 19/12/102% 12,20 pim
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Original Application No. 237/202% in the matter of Narendra Kumar Ve State of Maryana & Ors
before NGT (PB), New Delhi

T oy e o
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Bepds 2o fpd ot @oo . - ) ) ‘
To Deputy Director Gereral of Forests arong chd mef@rve >
Cx Bakesh Jagersy <3 Ipd moefoo@go i, SANIAY FUMAS CHALRAN «sarpey 731200 gov e maefor <pe
«noefor ravi@gmai cormo

Sir,

Kindly find attached the copy of the OA No. 237/2025 in the matter of Narendra Kumar Vs
State of Haryana & Ors. filed before NGT (PB), New Delhi

2. In the instant case, Uol through Secretary MoEF&CC is made respondent no. 4.

3. The case is reg. cutting of trees in Village Pirthla, District Palwal, Haryana whereas
permission was granted for cutting of 43 trees

only but as against this 68 trees have been cut.

4. In this regard, Regional Office Chandigarh is requested to obtain a factual report on the
allegations made in the application

from the Haryana Forest Department urgently.

4. The case is listed for hearing on 18.09.2025.

With best regards,

Forest Protection Division

Ministry of Environment, Forest and Climate Change
(Government of India)

Indira Paryavarn Bhawan

5th Floor, Agni Wing, Jor Bagh Road

New Delhi-110003
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